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In the Supreme Court Of India
Case No : I.A. No''s. 7 and 8 in Writ Petition (C) No. 443 of 2006

State of Orissa APPELLANT
Vs
Government of India and Another RESPONDENT

Date of Decision : 30-09-2013

Acts Referred:

Citation : (2013) 13 SCALE 501

Hon'ble Judges : Kurian Joseph, J;C.K. Prasad, J
Bench : Division Bench

Final Decision : Allowed

Judgement

1. It is stated by Mr. Mohan Jain, learned Additional Solicitor General, that
Bungalow No. 110 (Type-VII) at New Moti Bagh, New Delhi was earlier allocated
to Mr. Justice Viney Mittal, Member of Mahadayi Water Disputes Tribunal but at
the request of the Tribunal the said allotment had been withdrawn.

2. Mr. Jain, further states that the Union of India, Ministry of Urban Development,
has no objection in allotting the said Bungalow to Mr. Justice Mukundakam
Sharma, Chairman of the Vansadhara Water Disputes Tribunal.

3. Accordingly, we direct the Union of India through Ministry of Urban
Development to allocate the said Bungalow to the Chairman of the Vansadhara
Water Disputes Tribunal forthwith.

4. It is stated on behalf of the members of the Tribunal that if type VII houses
are not available then they are willing to take type VI houses also.

5. In view of the aforesaid, we direct the Union of India through Ministry of
Urban Development to consider their request and if such houses are available, to
make the allotment forthwith.

6. Interlocutory Application No. 8 is disposed of accordingly.

7. List Interlocutory Application No. 7 after two weeks.
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